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ReviEw ON AND ANNUAL RerorT
of hoian Tourism DevloPmExTt
Corrorarion L., New DeLHI For

1980-81.

THE MINISTER OF TOU-
RISM AND CIVIL AVIATION
(SHRI A. P. SHARMA) : I
beg to lay on the Table
a coy cach of the following papers
(Himdi and English Versions) under
sub-section (1) of section 619A of
the Companies Act, 1956:—

(1) Statement regarding Review
by the Government on the work-
ing of the India Tourism Deve-
lopment Corporation Limited,
lglew Delhi., for the year :gBo-

1

(2) Annual Report of the India
Tourism Development Corpora-
tion Limited, New Delhi, fo
the year 19B0-81 along with the
Audited Accounts and the coms-
ments of the Comptroller and
Audn:m General thereon.

[Piac‘etf in Library.
3218/81].

Sce No. LT-

REvVIEW ON axD ANNUAL REPORT
OF KHADI AND VILLAGE INDUSTRIES
CommissioN, BomBay For 1979-80
AND STATEMENT FOR DELAY.

THE MINISTER OF STATE
IN THE MINISTRIES OI' AGRI-
CULTURE AND RURAL RE-
CONSTRUCTION (SHRI BALE-
SHWAR RAM) : On behalf of
Rao Birendra Singh; I beg to lay
on the Table—

(1) (i) Acopyofthe Annual Report
(Hindi , and English versions) of
the Khadi and Village Indus-
tries Commisrion, Bombav, for
the year 1979-80, under sub-sec-
tion (3) of section 24 of the
Khadi and Village Industries
Commission Act, 1956 along with
Statistical Statement.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Khadi and Village Indus-
tries Comunission, Bombay, for
the year 1979-8o.

DBECEMBER 24, 1981

Papers Loid 3o
A smternent (Hindi and Englidh
&)m) ing romsoms for
delay in layimg the deeumecnts
mentionsd at (1) above, [Ples.
ed in the Library. See No. LT-
3219/81].

NOTIFICATION UNDER INDUSTRIES
(DeveLopMENT AND REGULATION)
ACT, 1951,

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRY
(SHRI P.A. SANGMA) : On behalf
of Shri Narayan Datt Tiwari,
I beg to lay on the Table —

a copy of Notification No. 8.0,
620(E) (Hindi and English a
vars.ons) published in Gazette of
India dated the 3rd August,
1981 regarding extension of period
of take over of Messrs Enge
India Machine and Tools Limit-
ed , Calcutta beyond five years,
under sub-section (2) of section
1I8A of the Industries. (Deve-
lopment and Regulation)  Act,
Act, 1951. [Placed in Library.
See No. LT—3220/81.]

StaTEMENTS CORRECTING REPLIES TO

U.8.Q. No. 4118 pT. 14-g-1g8r re:
DELAY IN MaJorR IRRIGATIONS,
ScHEmMES axp  U.S.Q. No. 1191
DATED 30-11-1981 re: CoMPpLET-
Iox OF oN GoING IRRIGATIONS
ProjeCTS.

THE MINISTER OF STATEIN
THE MINISTRY OF IRRIGA-
TION (SHRI Z. R. ANSARI) :
I beg to lay on the Table

(1) A statement (Hindi and English
versions ) (i) correcting the reply
given on the 14th September,
1081 to Unstarred Question No.
4118 by Shri Hari Nath Mishra
regarding delay in Major Ir-
rigation Schemes and (ii) giving
reasons for delay in correcting
the reply, [Placed in Ltbrary.
See  No. LT-—3221/81].



